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REPORT 

I. Introduction 

I .. .. 
I, the Chairman of the Committee on Government Assurances, 

having been authorized by the Committee to present the Report on 
their behalf, hereby present this Fourth Report of the Committee 

I 2. The Committee was constituted on the 1st June, 1972. ., 
n. 8ittiap ef the Committee 

3. After the presentation of the Third Report on the 24th May, 
1972 by the last Committee, the present Committee held 5 sitting. 
on the 16th, 29th August, 5th and 6th October, and 5th Decembt't, 
1972 and considered the following items:-

(i) Request from Department of Parliamentary Affairs fm 
dropping of assurances; 

(ii) Position of pending assurances pertaining to Fourth and 
Fifth Lok Sabha; and 

(iii) Review of pending assurances pertaining to Second Ses3fon 
of Fifth Lok Sabba. 

4. At their sitting held on the 5th December, 1972, the Committe!' 
considered and adopted their draft Fourth Report. 

5. A brief account of the discussion held and the conclusions 
arrived at by the Committee on the above matters is set forth in the 
Minutes of the above sittings of the Committee which are appended 
to tbia Report and fonn part of it. Cases, where the Committee 
found it necessary to make certain observatiOlli or l"ftommendaUons 
are dealt with in detail as under:-

... ., .... ef 88IunJteM 

6. The Committee have considered the requests made by the Gov-
ernment for the dropping of the fonowin« l'rine asauranees. 

(1) AJlurance Idling out of the reply PftZl to Uns.tarred 
Queltion No. 11M on the lith November, 1971 regarding 
Survey :Report Ul Foreip Book Pacta. 
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(2) Assurance arising out of the reply given to a supplemen-
tary by Shri Vasant Sathe on Starred Question No. 864 
on the 17th May, 1972 'regarding Mysore-Maharashtrn 
boundary dispute. 

(3) Assurance arising out of the reply given .. to., Unstarred 
Question No. 1048 on the 22nd March, 1972. reg~ding 
issue of licences for setting up of industries in Kerala. 

(4) Assurance arising out of the reply given to Unstar!ed 
Question No, 4005 on the 26th April. 1972 regaI\iing review 
of publicity work at the Conference of Information Minis-
ters. 

(5) Assurance arising out of the reply given to Starred Ques. 
tion No. 732 on the 9th May, 1972 regarding change ir' 
organisation of Educational Administration as suggested 
by the Experts at the Seminar held in New Delhi, on 6th 
April, 1972. 

(6) Assurance given during the Debate on Demands for Grants 
(1972-73) relating to the Ministry of Information and 
Broadcasting in Lok Sabha on the 24th April, 1972 regard-

• ing Children's Film Society. 

(7) Assurance given in reply to Starred Question No. 906 on 
the 5th July, 1971 regarding Delegations sent abroad . by 
Ministry of Defence. 

(8) AS3urance given in reply to Unstarred Question No. 5006 
- an the 2nd September, 1970 regarding misllse of licence.s 

by R. K. Machine Tools, Ludhiana. 

(9) Assurance given in reply to Starred· Question No. 285 on 
the 6th April, 1972 regarding suspenSion of steel supplIes 
to fake industrial units. -

1'f:', Aiter -examining the reasons advanced by Government in each 
case, the Committee agree to the drQPping of the six assurances at 
S1. Nos. (1) t-o (6) above. 

S. As regards I the assurance referred to at S1. No. (7) above.· the 
Committee note that at their sitting held on the 15th May, 1972, the 
Committee on Government Assurances (1971-72) had reviewed t~is 
asmran~ given in reply to Starred Question No. 906 on. the 5ili 
July. 1971 and had urged that the assurance should be implemep.~<!, 
without further delay. 



Ttie Ministry of Defence have,"however, now taken thepi~a, as 
stated by Ute Department of ParUamenfilry Affairs that· ''It 'is riot' in 
the public interest to aisclose this information till such titn~ the 
present .Emergency lasts as the information might .be rrpsu~ ,to th~ 
detriment of National Security." They, therefore, requested for its 
deletion or otherwise, allowing it to pend till the present Emergency 
lasts. 

The Committee agree to drop thi~ assurance in the context or th, 
pl~a .made by the. Ministry of Defence. 

9. As regards assurance at 81. No. (8) above. the Committee are 
unable to accept the plea taken by the Government for the dropping. 
of the assurance, that the time and labour involved in the:co~ectioJII. 
of the required information even for one year (1969-70) would .nat 
be commensurate with the results to be achieved. 

10. The Committee reiterate that information for atIeast olle year 
(1969~70), as recommended by the last Committee in their Third 
Report, should be furnished to the House. The Committee feet-that 
the collection of such infonnation is essential to find out as to which 
jndustrial concerns have not followed the relevant rules and what 
3t'tion has been taken by Government against them. • 

. 11. While considering the request of Government for dropping of 
as.mrance at S1. No. (9) above, the Committee feel that the taking 
of action against the persons concerned for having received' "steel 
supplies in respect of Units which were not in existence dePends en:: 
tirely on the investigations being made by the C.B.I. jState Goveril..: 
ments -in the matter. The Committee are, therefore, of the opinion 
diat . it is necessary that Government should state the action taien ill 
the matter as a result of these investigations. The Committee-, "there-
fore, do not agree to drop this assurance. 

!,., ~ t.. 

IV. Posit, on of pending assurances pertaining to Fourth an~ ~h 
Lok Sabha 

I! 

~ •. , 12. A statement (Appendix-I) showing the position of assuran~es 
pertaining to Fourth and Fifth Lok Sabha pending jmpiementati9Q 
by Government as. on 1-,9-1972 was considered ?y. the Committee. . . '. , . ., . '. / 

13.' F~~m: the data sho~n in the' statement" the Committee hote 
that there are 204 pending assurances pertaining to'Fourth' Lok Sabha 
and 865 pendin·g assurances pertaining to First Four Sessions of Fifth 
Lok. Sabha which are still required to be implemented by Gove~n-
~~nt. 



~ 
14 The CQIIUIlittee would atress that tbe Miaistria eonc:ened 

.0\l1d tak. QeeessaJ'Y actioa $0 _UN the expeditious implemen-
taUo" of aU theee peadiq UlUI'aDees. 

V. Review of peaclm, assunnces pert.inin, to ~Dd Session of 
Fifth Lok Sabha 

15. In pursuance of the decision of I the Committee as contaiDeCi 
in para 6 of their Seventh Report, Fourth Lok Sabha (presented on 
the 13th December, 1969) Government are required to implement 
the assurances within a period of three months from the date an 
all8Urance is given by the Minister concerned on the floor of the Lok 
Sabha. If Government foresaw any genuine diftlculties in imple-
mentina any assurance within the stipulated period of three months, 
they have to approach the Committee for extension of the time-
limit. 

16. A large number of assurance pertaining to the Fifth Lok 
Sabha, are still lying pending which have become more than 3 
months old. These pending assurances are being reviewed by the 
Committee in convenient batches. 

17. 1ft their Third Report presented to the House on the 24th 
May, 19'12, the last Committee ~viewed 9tl pending assurances per-
taining to first and second sessions of Fifth Lok Sabha. 

18. At their sitting held on 5th October, 1972, the Committee re· 
viewed the last two batches of 174 pending assurances pertaining 
to the Second Session of the Fifth Lok Sabha (Details given in An· 
nexures. I & II of Minutes dated 5-10-1972). 

19. Durin, the course af review, the Committee have noted that 
Q\lt Qf Ulese 174 pending assurances.. 43 assuran~es have since heeD 
UQplemented and Government have sauPt extension oJ the time-. 
limit for implementation of assurances in twenty cases.. as indicated 
against each in Annexures I and II of Minutes dated 5-10-1972. 

!to Constdertnc the reasons athlmced tty Geftrtmtent, the Com-
mittee agree to grant extensiea .. t~ upto the Ist December, 1172 
for the implementation of these twenty assurances. The Committee 
trust that GovemmeDt woultl make eal'ftft't e*-ts te ,,_.tI. tla.s. 
pendtnc 8SS1II'81lMS by tIlat thne. 

%1. The Committee would once again urge upon Government t. 
t,qe steils to eJlSUI'e expeditiQus bnplementatioD of the remaiDinc 
111 pendillC 8SSQ1'8QC". 

Agrahallana 14, 1894 (Saka) 

G. S. MILltOTE, 
ewr.a., 

Committee on Go-pernment 
A'BuTClnc:ea. 
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MINUTES 
Y,' ... ';'. 

I. First 'Sitting 

(See .~ras 3-5 of Report) .' 
The Committee met on Wednesday, the 16th August~1972 frnm' 

15.00 to 15.40 hours. 

PRESENT 

Dr. G. S. Melkote-Chairnwn 

MEMBERS 

2. Shri D. D. Desai 
3. Shri S. B. Giri 
4. Shri Sat Pal Kapur 
5. Shri Inder J. Malhotra 
6. Shri R. Balakrishna Pillai 
7. Shrimati B. Radhabai Ananda Rao 
8. Maulana Ishaque Sambhali 
9. Shri Sakti Kumar Sarkar 

SECRETARIAT 

Shri P. K. Patnaik-Joint Secretary. 

Shri M. C. Chawla-Deputy Secretary. 

Shri K. D. Chatterjee-Under SecretarY. 

2. At the outset, the Chairman welcomed the Members and d~ 
livered his Inaugural Address giving a' brief account of the origin, 
functions and working of the Committee on Government Assurance!! 
(Inaugural Address-Annexure-I). 

3. Consideration of Memoranda Nos. 25 to 29 on the agenda was 
postponed, as some of the Members wanted time to study the ma-
terial. ' 

4. Some of the Members suggested tha.t the sittings of the Com-
mittee might be held during inter-session periods, as the Members 
were busy during the session period in connection with the work of 
the House. 

7 
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It was agreed that the sittings of the Committee might be held 
during the inter-session periods also as and when necessary. 

5. Some of the Members suggested that visits of the Committee 
to different States might also be arranged. 

The Chairman itated that he would discuss the matter with the 
Hon'ble Speaker. 

6. The Committee then decided to meet on Tuesday, the 29th 
August. 1972 at 15.00 hours to consider Memoranda Nns. 25 to 29. 

The ComMittee then adjourned. 



ANNEXURE I 

(Vide para 2 of Minutes dated 16th August, 1972) . 

Inaugural Address delivered on the 16th August, 1972 by tM Cha~
man (Dr. G. S. Melkote) Committee on Government ASSU1'4ftCeS, 
Fifth Lok Sabha (1972-73) at the First Sitting of the Committee. 

I am very happy to welcome you to this first sittiQ.g of the Com-
mittee . on Government Assurances. ' 

2, As some of the Members are new to the Committee, I would 
like to give at the outset a brief background of the scope and pur-
pose of the Committee on Government Assurances. 

3. As you are aware, while replying to the questions or supple-
mentaries thereon or during discussions on Bills, resolutions, motions, 
etc. Ministers at times give some assurances or promise to furnish 
relevant information to the House later on. In order to watch the 
implementation of such assurances on behalf of Lok Sabha, a Com-
mittee known a,s Committee on Government Assurances was first 
constituted by the Speaker on the 1st December, 1953. 

4. Prior to the constitution of this Committee, it was left to each 
individual Membt'r to keep a watch whether assurances or promises 
given by the Ministers on the floor of the House had been imple-
mented. 

5. The appointment of such a Committee has helped to keep a 
vigil in the matter. 

6. I would now broadly explain the functions of this Committee 
as contained in Rule 323 of the Rules of Procedure and Conduct ot 
Business in Lok Sabha which are to scrutinise the assurances, pro-
mises, undertakings etc., given by Ministers from time to time on the 
floor of the House and to report on:-

(a) the extent to which such assurances, promises, under-
takings etc., have been implemented; and 

(b) where implemented whether such implementation has 
taken place within the minimum time necessary tor the 
purpose. 

7. The Committee of the First Lok Sabha in May, 1954 laid down 
a Standard List of expressions of forms which should b. treated as , 
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constituting assurances undertakings, etc., glven by Ministers 011 
the floor of the House. These are appended to the Brochure entitled 
"Committee on Government Assurances, Functions and Procedure" 
a copy of which has already been circulated to all the Members of 
the Committee. Besides laying down the standard forms, the Com-
mittee had also with the approval of t~e. Speaker, made detailed 
Rules of Procedure for their internal working, which- have also been 
.c~rculated to the Members of the Committee. 

. 8. The Committee has laid down the time-limit of three months 
for the implementation of assurances. If Government foresee any 
difficulties in implementing any assurance within the stipulated 
period of three months, they have to approach the '"Committee for 
extension of the time-limit. 

9. On .behalf of the various Ministries or Departments of the GDV-
ernment of India, the Minister of Parliamentary Affairs lays on the 
Table of the Lok Sabha from time to time statements shOWing action 
taken by the Government in implementation of assurances. These 
statements are examined by the Lok Sabha Secretariat in terms of 
Rule 323 of the Rules of Procedure. Such of the assurances as do 
not appear to have been implemented a·re placed before the Com-
mittee for further directions. 

10. Here are some figures. which would give an indication of the 
work to. be handled by the Committee:-

(i) Out of a total of 473 pending assurances pertaining to 
Fourth Lok Sabha which were selected by the previous 
Committee for being pursued further, 209 assurances have 
since been implemented as on 30-5-1972 (when the last 
batch of statements of implemented assurances was laia 
on the Table) leaving a balance of 264 assurances stfll to 
be implemented. 

(ii) During the First to Fourth Sessions of the FIfth Lok 
.' ',~abha (Marc:h . 1971 to June, 1972) in all 2205 assurances 

were called out. Out of these 981 assurances have since 
been implemented as on 30-5-1972', leaving a balance of 

c ,1224 pending assurances whose implementation i (wilJ be 
pursued by the Committee. 

~;' 11, B~fore J conclude, I would· urge all ,of you to take an active 
,U\terest ll) ~he working of this Committee W .... shAn C "t' to 

• • • '. ~ QU O.,lnUe 
mamtal~ the h~~py, and well-established tradition. of working in a 
.I?-on~~artls~n spmt In. the Committee and. arriving at unanimous' 
,!~=ns as far as possibl~, on issues coming up before ~he Com-



MINUTES 

II. Seeoftcl Sltting 

(See par~ J-..:.....5 of Report) 

The Committee met on Tuesday, the 29th August. 1972 from 15.00 
to 15.40 hours. . ., 

PRESENT 

Dr. G. S. Melkote--Chairman 

MEMBERS 

2. Shri D. D. 'Desai 
3. Shri S. B. Giri 
4. Shri Popatlal M. Joshi 
5. Shri Inder J. Malhotra 
6. Shri R: Balakrishna Pillai 
7. Maulana Ishaque Sambhali 
8. Shri Sakti Kumar Sarkar 
9. Shri C. K. Jaffer Sharief 

SECRETARIAT 

Shri M. C. Chawla-Deputy Secretary. 

Shri K. D. Chatterjee-Under Secretary. 

2. Consideration' of Memoranda Nos. 25 to 29 on the agenda.was 
postponed, as the Members were busy in connection with the wprk 
.of the House. 

3. Some of the Members of the Committee enquired about their 
earlier suggestion regarding the visit of the Commitl.ee to some 

. States. They suggested that the Committee might visit (a) Srinagar 
. sometime durbi.g the last week of September or first week of 
October, 1972 or (b) Trivandrum or (c) Hyderabad. The Chairman 
"Btatedtbat he- would discuss the matter with the Hon'ble Speaker . 

. The Committee then adjourned. 

,11 



MIN1JTES 

m. Third Situl 
(Sec parM 3-5 of Report) 

The Committee met on Thur~ay, the 5th October, 1972 from 15.00 
to 17.00 hours. 

PRESENT 

Dr. G. S. Melkote-Chairman 

MEMBERS 

2. Shri S. B. Giri 
3. Shri Sat Pal Kapur 
4. Shri Inder J. Malhotra 
5. Shri R. Balakrishna Pillai 
6. Shrimati B. Radhabai Ananda Rao 
7. Shri C. K. Jaffer Sharief 

SECRETARIAT 

Shri M. C. Chawla-Deputy Secretary. 

Shri K. D. Chatterjee-Under Secretary. 

: . 

2. At the outset, the Chairman read out a letter from Shri D. D. 
Desai, a Member of the Committee, expressing his inability to attend 
the sitting of the Committee due to his pre-occupation with other 
Parliamentary activities in his constituency. 

3. The Chairman then apprised the Members of the outcome of 
his diseuB8ion with the Speaker, Lok Sabha regarding the contem-
plated Visit by the Committee on Government Allurances to Sri-
nagar or Trivandrum/Hyderabad. The Chairman said that the 
Speaker was not convinced of the justification for the visit by the 
Committee to other States. Some of the Members reiterated their 
earller suggestions that the Committee might visit difterent States 
to discuss problems of mutual interest with their counterpart Com-
mittees on Government Assurances of the State Legislatures. After 
some discussion it was decided that the Chairman along with some 
of the Members of the Committee might see the Speaker again during 
the next session and place before him their view points for his re-
consideration. 

12 



13 ... 
4. The Committ~e t<?Ok up consic;l~ration of M.,.rnnran~a ~OB. ;m 

to n.·· We'1~\)sei'Vlilo~1~bDu1i~ridatioriS of -1h"e"-Committee on 
'. ,'I"~ " 

these Memoranda are as under:-

t.ept~,.,~. ~ •.. ~ ~ ~ ~ ~1.3;l 
~qiiests from the Depart~llt of parliam.entarv Affairs for (b:opping 

.' "." ..... "' ", ,. ". . '. , " .. 
C?faSstLrances . 

5.A:fter examtiling the re8st)ns advanced bY 'Govenrlrient in each 
case, the Committee- agreed -to the dropPing of the 'foiiowing five 
assurances: -

(i) Assurance a:ri~fr/g out bf the repty given to Unstarred 
QUestion Nb. 1"94 db the 15th Novemoer, 1911 reg!ir~ing 
Survey Report oil Foteign' BOok Pacts (Memo. No. 25). 

(ii) Assurance arising out of the r~ly given to a supplement-
, '. '-.. ... ..,. . 

ary by Shri Vasant Sathe on starred QueStion No. 864 on 
'the 17th May, 1972 regtirdfng'Mysore-Maharashtra bound-
Elry dispute (Memo. No~ 26). 

(ifi) ~~liJ!ce ~f§~o~ og~ o~ t~e reply gi..v~n to UnstarJ."ed 
~uestion No. 1048 on the 22nd Mlil'rc;h, l~n ~eg~rding ~~ 
of licences for setting up of industries in Kerala (Memo. 
No. 27). . . 

(iv) Assurance arisjn, ~.ut of ~be reply gi~ to lJnstarred 
Question No. 4.005 on th~ 26th A,pr~l, 197? reg:~r4ins re-
View of publicity work at the Conference of 1nformation 
MiniSters (Memo. No. 28). . 

(v) Assurance arising out of the reply given to Starred Qqes-
tion No.· 7~ on t~e 9i~ Mar,· 1972 r~~atdin.~ clt~n~~ 4t 
or~nisation of Ed~cationa.~ AdministrB;tion ~~ s~gge$~d 
by the E~rts a~ the Se~inar h~ld in rfew Delhi, on 6th 
April, 197~ (Memo. No. 31). 

M;~"an~1Q.I1 ~o. ~ 

4~¥:,,"~~w~ g~R~n ~~ T~t>,~:V ~ U~t.aTr~d ~.~ti<>:~ ~'O. 5006 on the 
2.~~ Se~~'Vtb,r) 1~7'() r,~ga,T4.if!fJ ~~~~ oj 'icence$ by R. 1(. j{,ach.iA8 

lI'o~l.$, Ludh~na 

6. The Committee considered the request made by Government 
f~~ ~~~ ~~.ti~ ot tp.e ~s~~~ ~tP:e. g~o.upd6 tga~ ~ time and 
l~~Qur iAV;O~~d in the ~ec.tion of the ~u~ iniormatioQ even 

2883 L.S.-2 
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for one year (1969-70) would not be commensurate with the results 
to be achieved. 

Keeping in view the public importance of the assurance, the-
Committee did not agree to the dropping of the assurance and reite-
rated that information for at least one year (1969-70) as recommend-
ed by the last Committee in their Third Report should be furnished 
to the House. The Committee felt that the collection of such in-
formation was essential to find out as to which industrial concerns 
did not follow the relevant rules and what action was taken by 
Government against them. 

Memoranda Nos. 29 and 30 
Review of pending assurances pertaining to Seccm.d Session of the 

5th Lok Sabha 

7. In accordance with the decision of the Committee as contained 
in their Seventh Report (Fourth Lok Sabha) Government are re-
quired to implement assurance within a period of three months from 
the date of the assurance. If Government foresaw any genuine 
difficulties in implementing any assurance within the stipulated 
period of three months, they had to approach the Committee for 
extension of the time-limit. 

The Committee considered Memoranda Nos. 29 and 30 contain-
ing 174 pending assurances pertaining to the Second Session of 5th 
Lok Sabha (details given in Annexures I and II). 

The Committee noted that out of the 174 pending assurances, 43 
assurances had since been implemented as indicated against the 
respective assurance in Annexures I and II. 

The Committee also noted that Government had sought extension 
of time limit in twenty cases as indicated in Annexures I and II. 
While the Committee agreed to grant extension of time upto the 
1st December, 1972 for the implementation of those twenty assur-
ances, they nevertheless emphasised that Government should make 
earnest efforts to liquidate the pending assurances by that time. 

As regards the remaining 111 pending assurances, the Committee-
desired that the Ministries concerned should be asked to take vigo--
rous action to ensure the expeditious implementation of these assur-
ances. 

8. The CommUtee then decided to meet at 10.30 hours iJtstead of 
at 5:1.00 hours as scheduled earlier, on Friday, -the 6th Oetober, 1972 
to consider the remaining items in the Agenda. 

The Committee then adjourned. 
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MINU'l'.ES 
IV. F~ 'Sitting 

- . 
(See para6 3-5 of Report) : -. ... 

The Committee met on Friday, the 6th October, 197~- from 10.30-: 
to 12.00 hours. - .' . . ,-

PRESENT 

Sbri R. Balakrishna Pil1ai~ (in Chair) 

ME~S 

2. Shri Tulsidas na.appa 
·3. Shri M. 'Deiveekan 
4. Shri S. B. Giri 
5. Shri Sat Pal Kapur 
6. Sbrimati- B. Radhabai Ananda Rao 
7. Sbri C. K. Jaffer Sharief 
8. Shri Hart Kishore Singh 

SECRETARIAT 

Shri M. C. Chawla-Deputy Secretary. 

Shri K. D. Chatterjee-Under Secretary. 

2. In the absence of the Chairman, the Committee chose Shri' R. 
Balakrishna Pillai to act as the Chairman for the sitting under Rule 
258 (3) of the Rules of Procedure and· Conduct of Business in Lok 
Sabha. 

.. 
3. The Committee took up for consideration Memoranda Nos. 

~3-36. The observaticms/recommendations of the COmmittee on 
these Memoranda areas under~ 

, .moranda NO.. 33 to 35 :~ 

Requests from the ~nt Of PBrliamentary AfJai1'6 Jot droppitijf 
of 3 (three) CU6'Urance •. 

76 
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~emorandUJD" N~. ;13, 
(i)AslltLrance given in reply to Starred Que$ti.oR. No. ,285 on the 6th 
April, 1972 regarding the suspension of steel supplies to fake Indus

trial Units' 

The Committee observed that the taking of" action against the 
persons concerned for having received stee-l supplies in r~pect· of 
Units which were not in existence was incumbent" on the investi~a
tions being made by the C,B.I./State Govemmentsin the matter, 
The Committee, therefore, felt that it was necessary that Govern-
ment should state the action taken in the matter as a result of these 
investigations. Th~y, therefore, decided not to drop this assura~ce 
as urged by the Department of Parliamentary Affairs. 

Memorandum No. 34 

(ii) Assurance given during the Debate on' Demantis "for Grant! 
(1972-73) relat,ing to Ministry of Information and Broadcasting in 

Lok Sabha on 24-4-1972 regarding Children's Film Society. 

After some consideration, the Committee agreed with the repre-
sentation made by the Ministry and the Department of Parliament-
ary Affairs that in view of the fact that the position had been clari-
fied by the Minister on the floor of the House, there was hardly any 
further point on which assuranCe was held out. They, therefore, 
agreed to drop this assurance, 

Memorandum No. 35 

(iii) Assurance given in reply to Starred Question No. 906 on tM 
5th July, 1971, regarding Delegations sent abroad by Ministry of 

Defence 

While the Committee agreed to drop this assurance in the con-
text of the plea made by the Ministry of Defence that it would not 
be in the 'National interest' to disclose the purpose of visit a,broad 
by various Delegations; nevertheless they observed that the Minis-
ters should be more cautious while replying to such matters on the 
floor of the House and should restrain from holding out any such 
assurance of 'collecting the information and laying it on the Table', 
and stra-ightaway take this plea, The Committee feel that once a 
commitment is made in this manner in the House, it becomes sacro-
sanct and obligatory for a Minister to fulfil it. 
2883LS---6, 
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':M'em0r8i1dum No. 36 
Positimr. of pending aslUrances relating to Fourth end Fifth 

Lok Sabha 

4. The Committee perused the two statements sh9wing the ana-
lysis of pending, assurances pertaining to Fourth and Fifth Lok 
Sabha pending implementation by Government on the 1st Septem-
ber, 1972, after taking into consideration the last batch of statements 
of implemented assurances laid on the Table on the 30th August, 
.1972. 

The Committee noted that there were 204 pending assurances 
pertaining to the Fourth Lok Sabha and 8~ pending assurances 
pertaining to the First Four Sessions of the Fifth Lok Sabha. The 
Committee desired that the Ministries concerned should be asked 
to take necessary action to ensure the expeditious implementation 
of all these pending assurances. 

The' Committee then adjourned. 



MINUTES 

V. Fifth Silting 

(See para-s 3-5 of Report) . 

The Committee met on Tuesday, the 5th December; 1972 from 
15.00 to 15.35 hours 

PRESENT 

Dr. G. S. Melkote-Chairman 

MEMBERS 

2. Shri Tulsidas Dasappa 
3. Shri 'D. D. Desai 
4. Shri Sat Pal Kapur 
5. Shri Inder J. Malhotra 
6. Shri R. Bala,krishna Pillai 
7. Maulana Ishaque Sambhali 
8. Shri Sakti Kumar Sarkar 
9. Shri Hari Kishore Singh 

SECRETARIAT 

Shri M. C. Chawla-Deputy Secretary. 

Shri K. D. Chatterjee-Under Secretary. 

'" 2. The Committee took up consideration of their draft Fourth 
Report. After some discussion, the Committee adopted the Report 
and decided to present it to the House on Friday, the 8th December, 
1972. 

3. The Committee authorised the Chairman, and in his absence, 
Shri R. Balakrishna Pillai to present their Report to the House on 
the 8th December, 1972. 

4. The Members enquired from the Chairman about the outcome 
of his meeting with the Speaker about the contemplated visit by 
the Committee on Government Assurances to some of the States to 
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meet their count&-parts there and to exchange views with them 
on procedural and other matters of mutual interest relating ur, tlie 
working of the Committee at the Centr,e and in the States. 

The Chairman stated that the Speaker had already called a meet-
ing of the Chairmen of the Parliamentary Committees on the 8th 
.,Pecember, 1972, to discuss with them the question of tours by Par-
liamentary Committees. 

5. 'The Committee also suggested that a Conference of the Chair-
rr.en of the CommIttees on Government Assurances at the Centre 
and in the States might be held early next year in Delhi. 

6. The Committee then decided to meet again at 15.00 hours on 
the 27th January, 1973 and at 11.00 hours on the 29th January, 1973. 

The Committee then adjourned. 



APPENDlXl 

(Vltle para 1~ of Report) 

StlllteDleDt ......., t1le poeItioa of ... U .... __ 1+19'n 

(.) ~m ~ fD fM Ptlflf11J LDII .. 

Session 
I . • at .. t 

No. of pencUnr No. of No. of 
assurances per- IIl1Ur1Ulcea IlduraDces 

taiding to Fourth implemeuted/ OUtltlllCltDt 
Lok Sabha ,elec-- dropped 
ted by the Com-

mittee (5th Lolt 
Sabha) for being 
pursued further 

____ .,. _~..-______ ...... -...,...-_ ..... ___ A .... _ ...... _ 

Fourth Session. 1968 
Pifth Session. 19t58 

Slztb Session, tSJ6B 
SeftIlth Session. 1969 
EiIhtb Session. 1969 . 
Ninth Session, 1969 

Tenth Session, 1970 

Bleventh Session, 1970 

Twelfth Session. 1970 

3 
8 

9 

33 

26 

2S 

63 

38 

S9 

264 

J - 8 

~ 7 

8 ~.5 

10 16 

4 21 

13 SO 
9 2 9 

14 45 

60 204 

en) AsmTance pertaini", to the FiJ!h Lolc SahhQ 

Session 

Firlt Session, 1971 

Second Session, 1971 

Third Session, 1971 

Fourth Session. 1972 

TOTAL 

No. of 
assurances 
called out 

42 

996 

346 

821 

2205 
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GMGIPND-LS 1-2883 LS-29-1-73-170. 

No, of No. of 
USUfancei .. ~ees 

implemented Outstanding 
droJ)1)Cd 

31 II 

836 16c 

231 JIS 
242 :(79 

1340 865 
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